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IN THE CENIRAL ADMINISTRATIVE TR ISUMAL, JDHPUR BENCH,
,  JDHPW®R

Date of order § 23.5.95,
0.5.N0,204/95

Virendra Kumar © swwes Applicanc
Vs,

Union of India ard Lrs. esees Respondents

Present

Mr.8.0.Trivedi,, Counsel for the applicant.

CRAM 3

THE HON!BIE MS.USHA SEN,ADMINISTRATIVE MEMBER

BY -PHE COURT 3

Heard the learned coumsel for the applicant,
24 This OA has been filed with a prayer to guash

the order dated 25.11.94 (Annex.a-1) poéting the applicant

from the Office of the Garrison Engineer {(Army) , Bikaner

\to' Alr Force,Shillong and the communication dated

311,95 knrmmxada® from the Chief Engineer,Bhatinda Zone,

at Annexei’«\-.Z.inti’z‘zléating that the applicetion dated

16.12,94 of the applicant for cancellatién of his

.transfer has been congidered by the competent authority

but could not be accepted due to organi-sational
requirement .

3.  The applicant has sﬁated that he was posted to
th;a present office at BikangfzggEZQ._s.%. He has not
even completed two years at the presenﬁ place-of posting.
He has already crbssed the age of 54 years and Shillong
is a hard termure station, He‘ is suffering from RheWnatic
Nethritis. He has furthez;“ stated tha£ the transfer is

against the guidelines prescribed by the department for




R

C‘i Y

A

L

o2

effecting transfers, According to these gujﬂaliﬁes
persops who ﬁave crossed tre age Of 54 years &re not
to be transferred to hard stations. He has also alleged
that the transfer is discriminatory as he is reithner
the senior mogt nor the junicr most at the present
place of posting. As such, it is ViOlativé- of Article
14 of the cOnStituticn; He haé further stated that

his appeal dated 16.12.94 against the transfer was
considered by the appropriate authority but net accepted
as would be clear from the letter of the Chief
Engineer, Bhstinda, dated 31,1,98 (Annex,zé..z} ;although,
a copy of thé same has not bsen endorsed to:him‘ He

has stated that he has submitted another apf_ieal dated
1.2.95 addressed to0 the Bngineer-in-Chief, Acrmy
Headgquarters, MNew Delhi. Ko reply hés been received
to this appeal. He has also mentioned that he has

not s© far been relieved from the present office

}:onseque nt £ the alleged transfer order.

i

4. " In view of the fatts naratted above I consider

that 0o’ pfejudice would be done if the respondents a‘;‘e
directed which I hereby do, that in case the applicant
has not so far been relieved from his posting as AGE
at Bikaner after due service of the relieving order on
him}then they méy’ consider the various points raised
by him in his second appeal dated .1.2.95 {anpex.&a3)

and take a decision thereon with reasons to be kept

_on record’within 15 days from the date of receipt of

a copy of this order. Until this decision is taken the

applicant may not be relieved from his present postinge.
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With this direction the 0h stands disposed of at

admission stage. & copy Of the VA, may be sent to

( Usha &en )
Administrative dMember
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Part 1l and Il destroyed
in my presence on }é//)/
under the supervision of
section officer (] as per

. order dated 4. L.
order date ‘4/9/9%»-1

Section officer (Record) -
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